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'THE EAST PUNJAB CONSERVATION OF MA
ACT, 1949 NURE

415

East Punjab Act No. XV of 1949,

[Received the assent of His Excellency, the Governor on the

24th October, 1949, and first published i the East
Punjab Government Gazette (Extraordinary) of
October 29, 1949].

1 2 3 ] | 4

Year No. Short title | Whether lr)epe]ale'cllor otherwise affected
y legislation .

XV |The East Punjab Con- | Amended in part by the Adaptation
servation of Manure of Laws Order, 1950

| Act, 1949 Amended in part by Punjab Act, VIII

! of 1950:

| Amended in part by the Adaptation

1 tljg 51Laws (Third Amendment) Order,
.' Amendeq in part by Punjab Act,

XXXII of 19533

‘ . Extended tothe territories which, imme-

i diately before the 1st November, 1256.

- were comprised in the State of Patiala

and East Punjab States Union, by

Punjab Act v of 19594

Amended by the Punjab Reorganisation

(Chandigarh). (Adaptation of Laws on

. | ?;%tg and Concurrent Subjects) Order,

1949.

An Act to provide for the conservation of manure in
S[Punjab]. :
It is hereby enacted as follows :— S ggllg;l‘l:nx;ee?t
1. (J) This Act may be called the East Punjab  ment.
Conservation of Manure Act, 1949,
(2) It extends to the whole of the é[Union Terri-

tory of Chandigarh].

tFor Statement of Objects and Reasons, see East Punjab Goyernment Gazette
(Extraordinary), pages 976-977; for proceedings in the Assembly, See East Punjab
Legislative Assembly Debates, Volume IV, 1949, pages (2)39—(2)47.

*For Statement of Objects and Reasons, See Punjab Government Gazette
(Extraordinary), 1950, page 203; for proceedings in  the Assembly, see Punjab
Legislative Assembly ~ Debates, 1950, Volume 1, pages (20)36-(20)37. This Act has
been repealed by Punjab Act, XXXIII of 1953.

"For Statement of Objects and Reasons, see Punjab Government Gazette
(Extraordinary), 1953, pages 159-C—159-D; and for proceedings in the Assembly
and Council, see Punjab Legislature Assembly and Council Debates, 1953.

{For Statement of Objects and Reasons, see Punjab Government Gazette
(Extraordinary), 1958, page 1487. .

*Substituted for the words “East Punjab’’ by the Adaptation of Laws (Third
Amendment) Order, 1951, , . L.

Substituted for the words “State of Punjab”* by the Punjab Reorgenisation
{g%gndisarh) (Adaptation of Laws on State and Concurrent Subjects) Order
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(3) 1t shall come into force in such aregg and
dates as the *[Central] Government may by B Otig cail'lch
appoint in this behalf. ion

Interpretation. 2. In this Act, unless there is anything TePugngy -
the subject or context,— in

(a) “Comm_ittee” means the M&Illll‘e COHSGI‘V :
Committee set up or deemed to have begy Seatt ll‘l’n
under the provisions of section 5 : P

(b) “complaint™ has the Same meaning ag jp
tion 4 of the Code of Criminal Procedure, | git”

() “Conservation of manure” means the collection
of manure in a pit Or pits of the prescribeq
dimensions and its subjection to the prescribed

process for the purpose of enriching the soj] by
its use thereon ;

(d) “Deputy Commissioner’ means the Deputy
Commissioner of the District ;

(e) “family” means a collective body of persons

living in one house under one head or manage-
ment ;

() “Government” means the ![Central Govern-
ment] ;

(8) “head of the family” means g person in charge
of a family ;

(b) “manure” means and includes animal drOPI;
pings, refuse, house-sweepings, ashes, -unea;%t
fodder, residue, filth or rubbish of any kind,

0¢€s not include mineral fertilizers ; |

EA. i . ov-
(1) “notified arey” means an area notified by G
ernment under section 3 :

— - L —’//

isation
!Substituted for the words “‘St ernment” by the Punjab R_eorswordﬂ-
(ggsandigarh) (Adaptation of 14 o nd Ce bjects), =
1 .

oc
Ws on State and Concurrent SU

*Substituted for the figure “6" by Pullajab Act, XXXIII of 1953.
*Since repealed and replaced by Punjab Act No. 1V1953.

|

I
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(,]) “panchayat” means a panchayat established

under section 1[57 of the 3 : :
chavat fol, 19‘%9]0 he 3[Punjab Village Pan-

H

(k) “prescribed” means ibed
under this Act. prescribed by rules made

3. The Government may by notification declare an
area situated within the limits of any one tehsil to be a
notified area for the purpose of this Act, and may by noti-
fication alter the boundaries of any area so deciared.

.4 (1) The occupier of any building in a notified area,
or, if more than one person occupy a building in such area,
the head of the family residing in such building, shall con-
serve manure, or arrange for its conservation, in the pre-
scribed manner and to the prescribed extent.

(2) If the occupier, or, as the case may be, the head of

Powe:: to notify
certain areas.

Liability of occupier
or head of a family
in a notified area.

the family responsible for conservation of manure, is not .

in possession of land for such purpose, he shall within one
month of the formation of a Committee for the area in
which he resides submit a written application to the Com-
mittee to provide him in such area with land necessary for
the aforesaid purpose.

5. (I) The Panchayat for any notified area shall be
the Manure Conservation Committee for such area and its

powers under this Act shall be in addition to its powers con-
ferred under the 2Punjab Village Panchayat Act, 1939.

(2) If no Panchayat has been constituted for any noti-
fied area, the Deputy Commissioner shall establish for such
area a Manure Conservation Committee appointing thereto
such number of persons, not less than three, as he may from
time to time fix in this behalf.

(3) A Committee shall, subject to such rules as may
be prescribed, be competent to acquire, hold or transfer
property moveable or immoveable, to enter into contracts
and to do all other things necessary for the purpose of this
Act. :

: The Chairman of any Committee deemed to be
Suchﬁun(gélz sub-section (7) of section 5 shall be the Sar-
panch of the Panchayat.

1Substituted for the figure ‘6" by Act No. IV of 1953.
:Repealed and replaced by Punjab Act No. IV of 1953.

Formatiox}
of Committees.

Chairman of Com-
mittee.
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The Chairman of the Committee estabyic
2) The Chairman of isheg
sub-s(cc)tion (2) of section 5 ghz}Il be the person 5 pol!nde,
as such by the Deputy Commissioner from among tha n‘]med
bers of the Committee. em.

3) The Chairman shall be the Chief Executjye
of llEc )Committee and shall be I:esponsnb_le for th(g Cer
maintenance of all records or registers which may ha prlfce
scribed. )

Funds. 7. (1) There shall be a fund vested in- each or
mittee which shall be utilized by the Committee t,, Megy
charges in connection with its duties under this Act,

(2) All grants from the Government or local bodies
and all sums recovered by or on behalf of the Commit,,
under this Act or otherwise, shall be credited to the afore.
said fund.

Committee to take . P -
steps for acquiring 8. (1)On recewving any application made to it under
a

land. sub-se.ction (2) of section 4 the Committee shall take g
steps necessary for providing to the applicant the areg of
land required by him.

(2) If the Committee is unabje to provide the land re-
quired by the applicant, it shall within ope month of the
application, apply to the Government for the acquisition of
the necessary area of land within the notified area

isiti f land . . . .
Aﬁf‘éﬁmﬁenf" 119. (1) Ifin the Oopmion of Government any land is

 (2) The Deputy Commissioner of the District in which
the area referred to i Sub-section (7) is situated shall give
publicity to the notification issyed under sub-section

in such manner as may be prescribed

"—h—_._________n_ e
————

*Substituted by Punjab pq XXXII of 1953, section 3. The origindl %5

: i 3
tion had been substituted by Punjab Act . + has been reped
By Punjab Act, XXXIII of 1953, ~ b VI of 1950, which Act ha
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_(3) After the expiry of 15 days from the issue of a
notification under sub-section (7)'the Deputy Commis-
sioner may, by order, notwithstanding any law to the con-

trary, authorise the Committee to take possession of the
area specified therein.

(4) The Deputy Commissioner shall then proceed to
occupy the area or procure its occupation, as the case may
be, and the provisions of the Land Acquisition Act, 1894
(Act T of 1894), except sections 4 to 8 inclusive as amend-
ed by the Land Acquisition (East Punjab Amendment)

Act, 1948 (East Punjab Act XV of 1948), shall be appli-
cable as nearly as may be.]

10. The Committee may charge rents not exceeding Power of Com-
the prescribed scale for the site or sites it provides for Qe to charge
conservation of manure to any person who has made ap-
plication to it under sub-section (2) of section 4.

11. Any member of a Committee or [any officer of power of entry.
the Revenue Department not below the rank of Naib- :
Tehsildar-or any officer of the Department of Agriculture
not below the rank of Agricultural Inspector] shall be
empowered to enter upon any land or premises within the
jurisdiction of such member or officer, as the case may be,
for the purpose of ascertaining whether or not manure is
being conserved in such land or premises.

12. (2) If any person fails to conserve manure in the Powerto require
manner or to the extent required under sub-section (/) of manure.
section 4, the Committee may by notice in writing specify-
ing a reasonable period require him to conserve manure in

the prescribed manner or to the prescribed extent.

(2) If any work required to be done under sub-sec-
tion (I) is not executed within the period of the notice, the
Committee may itself cause such work to be executed and
recover a sum not exceeding the cost thereof from the per-
son 1o whom notice was issued under sub-section (J).

1Substituted for the words ‘any pfficer of the Department of Agriculture
not below the rank of Agricultural Assistant’ by Punjab Act, XXXIIT of 1953,
section 4. .
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13. Any person who disobeys a notice issu

Penalty for ;s . ' hall on conviction f, Y th
bedience. Committee under section 12 shall onby the A the
0 xm’t?ee be punished with fine whichmay extend ¢, tWel?m’
five rupees, and if the breach is a continuing breach, Wit hty.
further fine which may extend to four rupecs for every daa
after the first during which the breach Continyeg ~ ™3y

Supervision of the 14. (/) The Deputy Commissioner may of p;

. s
mec:iinggt 2 motion or on an application of the party aggrieved, ca]lo%l;
by the n.%!t:lputy the records of any proceedmgs whereby any persop hag
Commissioner.”  been convicted by the Committee under sectiop 13, ang

may cancel or modify any order of conviction but not g, as

to enhance the penaity.
(2) A fee of Rs. 2 shall be paid on every applicatiop_

Finality for orders 15. Subject to an order made by the Deputy Compmjs.
of the Committec. ;0 ar under section 14, the order of a Committee ynde;
section 13 shall be final and shall not be liable to be called

in question by any court or other authority.

Procedure if the 16. If in any case a Committee fails within a reson-
I,C;’,“}‘s’s“l}:"ﬁ,oﬂ‘;‘;f able period of the default to issue notice under sub-section
(1) of section 12, Yany officer of the Revenue Department
not below the rank of Naib-Tehsildar or any officer of the
Department of Agriculture not below the rank of Agricul-

tural Inspgctor]. may issue such notice. If the notice is

Procesdings on 17. If any person disobeys a notice issued under the
notice issped.  last preceding section the officer who issued the notice
under the last may make g complaint to the nearest Magistrate having
prececding section. furisdiction who shall thereupon exercise all the powers

of a Committee under section 13.

it o 18. NOtWithstandjng anything contained in th

beforo Commitee. L€gal Practitioners ¢t, 1879, no legal practitioner sha

5 i pot
'Substituted for the words “Officer of the Department of Aﬂ}"%lsn;;dion

?elow the rank of Agricultyrg] Assistant” by Punjab Act,XXXIII o

X
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19. The Deputy Commissioner mav b i
. writt Delegation.
delegate any functions under this Act by )1’131)1(19. or 1;:;1 c?gs(%g o
nation of office to any Revenue Assistant or Tehsildar,

20. Anysums due under this Act may on applica- Recovery of dues

tion to the Collector be recovered asif't a3 arrears of jand
land Tevemue. hey were arrears of 28 amea:

21. .NO suit prosecution or other legal proceedings Bar to suits or I
k- -4 ’ . . egal
shalllie in respect of anything in good faith%lon% or intencgi- frotcosag.
ed to be done under Act or the rules made thereunder.

- 22. The provisions of the Punjab Village Panchayat
Act, 1939, specified in the Scheduled to this Act shall, so
far as may be, apply to the proceedings of Committees, the
powers to be exercised by them and the duties to be per-

formed by them under this Act and their suspension or
abolition.

L]

23. (1) Government may make Zrules for carrying Power of Govern-
into effect the purposes of this Act. | SDAL0 mats i

(2) In particular and without prejudice to the

generality of the foregoing power Government may make
rules regulating—

(a) the size of pits for the conservation of manure,
the processes to which it is to be subjected and
the extent to which it is to be conserved;

(0) the appointment, suspension and removal of
members of Committees;

(c) the functions and powers and the appointment,
- suspension and removal of Chairman of Com-
mittees;

(d) the powers of a Committee to-sue and to ac-
quire, hold or transfer property and to enter
into contracts;

Repealed and replaced by Punjab Act No. IV of 1953.

3For rujes, see East Punjab Government Notification No. 19-FP-49/24, dated
30th August, 1949, .
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the records and rcgister§ to  be :
(e) by Committees and their custoy zi?lﬁmhined
maintenance; Py

(f) the custody and proper maintenan,

funds of Committees; oF

(g) the terms and conditions on w hich lands

be transferred by Government to Comminl'?_

h) the scale of rents to be charged by Compy,
(h) for sites provided by them for conservatione:;
manure;

(7) the conduct of business at meetings of Con.
mittees and the quorum for such meetings:

(/) the punishment, suspension and dismissa] of
servants of Committees:

(k) the manner in which summons issued by Com-
mittees are to be signed and sealed and;

() any other matter in respect of which rules are

expressly required or allowed by this Act to b
made,

Repeal of Bast 24. ‘The East Punjab Conservation of Manure OrdF

No XV of 16 mance, 1949, is hereby iepealed but notwithstanding si¢
repeal any orders made, anything done, any action 13 ;
or any proceedings commenced or liability or pendlty i
curred in exercise of the powers conferred by or under 1
sald Ordinance shall be deemed to have been made, do,ers’
taken or commenced or incurred in exercise of the PO*
conferred by or under this Act.

SCHEDULE

. 64
Sections 11, 12, (2), 17, 18, 33, 34, 36(3), 38, 60, 6% 4



